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IN THE HIGH COURT OF JHARKHAND AT RANCHI 
W.P. (C) No.4357 of 2019 

With  
W.P.(C) no.4358 of 2019 

With  
W.P.(C) no.4366 of 2019 

With  
W.P.(C) no.4367 of 2019 

With  
W.P.(C) no.4368 of 2019 

With  
W.P.(C) no.4369 of 2019 

With  
W.P.(C) no.4370 of 2019 

----- 
1. Rajkumar Saw 
2. Saharmania Devi     .......... Petitioners. 

[In W.P.(C) No.4357/2019] 
1. Bihari Saw 
2. Meena Devi      .......... Petitioners. 

[In W.P.(C) No.4358/2019] 
1. Krishna Saw  
2. Lalita Devi       .......... Petitioners. 

[In W.P.(C) No.4366/2019] 
 

Naku Saw      .......... Petitioner.  
   [In W.P.(C) No.4367/2019] 

1. Balchand Saw @ Bachan Saw 
2. Maanmati Devi     .......... Petitioners. 

[In W.P.(C) No.4368/2019] 
 

Satendra Kr. Saw     .......... Petitioner. 
[In W.P.(C) No.4369/2019] 

 
Kishun Saw     .......... Petitioner. 

[In W.P.(C) No.4370/2019] 
-Versus- 

1. The State of Jharkhand, represented through Chief Secretary, 
Project Building, Dhurwa, Ranchi.  

2. The Director General of Police, Govt. of Jharkhand, Ranchi.  
3. The Commissioner, Palamau Division, Medininagar, Palamau.  
4. The Deputy Commissioner, Palamau.  
5. The Superintendent of Police, Palamau.  
6. The Circle Officer, Pandwa, District Palamau.  
7. The Officer-in-charge, Pandwa Police Station, Pandwa, District 

Palamau.  
8. The Chairman, HINDALCO Industries Limited, Birla Centurion, 7th 

Floor, Pandurang, Budhkar Road, Worli, Mumbai.  
       .......... Respondents. 

[In All cases] 
----- 

CORAM : HON’BLE MR. JUSTICE RAJESH SHANKAR  
----- 

For the Petitioner(s) :  Mr. R. R. Tiwary, Advocate  
For the State  :  A.C. to Sr. S.C.I 
For Respondent no.8: M/s. Indrajit Sinha & V.K. Dubey, Advocates    

----- 
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Order No.06     Date: 03.03.2020   

The present writ petitions have been taken up together with the 
consent of the learned counsel for the parties and are being disposed 
of by this common order.  

These writ petitions have been filed for issuance of direction 
upon the State respondents, particularly, respondent no.4- Deputy 
Commissioner, Palamau to take legal and appropriate action against 
the respondent no.8-Chairman, HINDALCO Industries Limited, 
restraining it from taking illegal possession of their land as well as 

residential house and excavating and raising coal from the said land 
without taking recourse of Section 49 of the Chhotanagpur Tenancy 
Act, 1908.  

The grievance of the petitioners is that the respondent no.8 has 
been excavating their land without taking mandatory permission from 
the respondent no.4 and without executing the registered deed of 
transfer for the said land. All the petitioners are residents of village 
Kathautia having their house and hearth in the said village and they 
are the cultivators. The petitioners made applications before the 
respondent no.4 raising their aforesaid grievance, however, the same 
have not yet been responded.  

Learned counsel for the respondent no.8 submits that the claim 
of the petitioners made in the present writ petitions is required to be 
factually determined, however, as per his instruction, the respondent 
no.8 has been making excavation of mineral in a lawful manner. It is 
also submitted that the petitioners have raised private disputes against 
the respondent no.8 and as such the present writ petitions are not 
maintainable.  

Having heard learned counsel for the parties and keeping in 
view the nature of the prayer made in the present writ petitions, 
without entering into the merit of these cases, the writ petitions are 
disposed of, giving liberty to the petitioners to file fresh 
representation(s) before the respondent no.4  on the present issue. 
On  receipt  of  the  said  representation,  the  respondent  no.4, after   
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providing  due  opportunity of hearing to the petitioners/their 
representatives as well as the representative of respondent no.8 and 
on making due enquiry (if so required), shall take appropriate informed 

decision preferably within a period of four months from the date of 
receipt of the representation(s).  

 
(Rajesh Shankar, J.) 

Sanjay/ 
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 IN THE HIGH COURT OF JHARKHAND AT RANCHI  
                    W.P.(C) No. 1326 of 2019 
          With  
           W.P.(C) No. 1341 of 2019       
                With  
           W.P.(C) No. 1343 of 2019  
                With  
           W.P.(C) No. 1345 of 2019 
                With  
           W.P.(C) No. 1346 of 2019 
                With  
           W.P.(C) No. 1349 of 2019 
                With  
           W.P.(C) No. 1352 of 2019 
                With  
           W.P.(C) No. 2355 of 2019 
                With  
           W.P.(C) No. 2360 of 2019 
                With  
           W.P.(C) No. 2386 of 2019 
                With  
           W.P.(C) No. 2388 of 2019 
                With  
           W.P.(C) No. 2367 of 2019 
                With  
           W.P.(C) No. 2390 of 2019 
                With  
           W.P.(C) No. 2361 of 2019 
                With  
           W.P.(C) No. 2437 of 2019 
                With  
           W.P.(C) No. 2441 of 2019 
                With  
           W.P.(C) No. 2461 of 2019 
                With  
           W.P.(C) No. 4424 of 2019 
                With  
           W.P.(C) No. 168 of 2020 
                With  
           W.P.(C) No. 169 of 2020 
                With  
           W.P.(C) No. 179 of 2020 
                With  
           W.P.(C) No. 170 of 2020 
 
Ramjit Saw         …..  Petitioner    
[In W.P.(C) No. 1326 of 2019]  
 
1. Chandan Saw 
2. Vinay Saw         …..  Petitioners    
[In W.P.(C) No. 1341 of 2019]  
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1. Shiv Balik Saw 
2. Lalo Devi         …..  Petitioners    
[In W.P.(C) No. 1343 of 2019]  
 
1. Sudama Saw 
2. Lalmuni Saw 
3. Akhilesh Saw 
4. Santosh Saw         …..  Petitioners    
[In W.P.(C) No. 1345 of 2019]  
 
1. Antu Saw 
2. Phulpati Devi          …..  Petitioners    
[In W.P.(C) No. 1346 of 2019]  
 
1. Ramchandra Saw 
2. Rajkumar Saw 
3. Shiv Kumar Prasad       …..  Petitioners    
[In W.P.(C) No. 1349 of 2019]  
 
1. Ajay Saw 
2. Uday Saw 
3. Ganauri Saw        …..  Petitioners    
[In W.P.(C) No. 1352 of 2019]  
 
Basnati Kunwar @ Basanti Devi      …..  Petitioner    
[In W.P.(C) No. 2355 of 2019]  
 
1. Jaypal Sao 
2. Nepal Sao 
3. Gopal Sao         …..  Petitioners    
[In W.P.(C) No. 2360 of 2019]  
 
1. Vijay Mal Saw 
2. Virendra Saw 
3. Phulpato Kunwar        …..  Petitioners    
[In W.P.(C) No. 2386 of 2019]  
 
1. Awadh Saw 
2. Pradip Saw 
3. Ashok Saw        …..  Petitioners    
[In W.P.(C) No. 2388 of 2019]  
 
1. Sanjay Saw 
2. Anil Saw         …..  Petitioners    
[In W.P.(C) No. 2367 of 2019]  
 
1. Gariba Saw 
2. Srikant Saw 
3. Ramayan Saw        …..  Petitioners    
[In W.P.(C) No. 2390 of 2019]  
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1. Sambhu Saw 
2. Dhananjay Kumar Saw 
3. Saanmati Kunwar       …..  Petitioners    
[In W.P.(C) No. 2361 of 2019]  
 
1. Shravan Saw 
2. Upendra Saw 
3. Anti Kuwar         …..  Petitioners    
[In W.P.(C) No. 2437 of 2019]  
 
Virmani Saw         …..  Petitioner    
[In W.P.(C) No. 2441 of 2019]  
 
1. Badeshwar Saw 
2. Manu Saw 
3. Ramkesh Saw         …..  Petitioners    
[In W.P.(C) No. 2461 of 2019]  
 
1. Dasrath Saw 
2. Binod Saw         …..  Petitioners    
[In W.P.(C) No. 4424 of 2019]  
 
1. Shivnath Saw 
2. Sitaram Saw 
3. Baijnath Saw         …..  Petitioners    
[In W.P.(C) No. 168 of 2020] 
 
1. Devdutt Saw 
2. Bhikhari Saw 
3. Dasrath Saw 
4. Devbali Saw         …..  Petitioners    
[In W.P.(C) No. 169 of 2020]  
 
Suraj Mal Saw         …..  Petitioner    
[In W.P.(C) No. 179 of 2020]  
 
1. Maldev Saw 
2. Rajendra Saw         …..  Petitioners    
[In W.P.(C) No. 170 of 2020]  
        
          Versus 
 
1. The State of Jharkhand, through the Chief Secretary, Ranchi   
2. The Director General of Police, Government of Jharkhand, Ranchi 
3. The Commissioner, Palamau Division, Palamau 
4. The Deputy Commissioner, Palamau 
5. The Superintendent of Police, Palamau 
6. The Circle Officer, Pandwa, Palamau  
7. The Officer In-charge, Pandwa Police Station, Palamau 
8. The Chairman, HINDALCO Industries Limited, Mumbai …..  Respondents       
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            ----- 
                                   CORAM     
          HON’BLE  MR. JUSTICE RAJESH SHANKAR 
            ----- 
For the Petitioners:      Mr. R. R. Tiwary          
For the State:    Mr. Sanjeev Thakur, S.C (L&C)-I  
For Respondent No.8:  Mr. Indrajit Sinha 
            -----  
  

05/05.03.2020  The present writ petitions have been taken up together with the consent 

of the learned counsel for the parties and are being disposed of by this common 

order.  

  These writ petitions have been filed for issuance of direction upon the 

State respondents, particularly, respondent No.4-Deputy Commissioner, 

Palamau to take legal and appropriate action against the respondent No.8-the 

Chairman, HINDALCO Industries Limited, Mumbai restraining it from taking 

illegal possession of their land as well as residential house and excavating and 

raising coal from the said land without taking recourse of Section 49 of the 

Chhotanagpur Tenancy Act, 1908.  

  The grievance of the petitioners is that the respondent No.8 has been 

excavating their land without taking mandatory permission from the respondent 

No.4 and without executing the registered deed of transfer for the said land. All 

the petitioners are residents of Village-Kathautia having their house and hearth 

in the said village and they are the cultivators. The petitioners made applications 

before the respondent No.4 raising their aforesaid grievance, however, the 

same have not yet been responded.  

  Learned counsel for the respondent No.8 submits that the claim of the 

petitioners made in the present writ petitions is required to be factually 

determined, however, as per his instruction, the respondent No.8 has been 

making excavation of mineral in a lawful manner. It is also submitted that the 

petitioners have raised private disputes against the respondent No.8 and as 

such the present writ petitions are not maintainable.  
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  Having heard learned counsel for the parties and keeping in view the 

nature of the prayer made in the present writ petitions, without entering into 

the merit of these cases, these writ petitions are disposed of giving liberty to the 

petitioners to file fresh representation(s) before the respondent No.4 on the 

present issue. On  receipt  of  such  representation(s), the  respondent  No.4, 

after  providing  due  opportunity of hearing to the petitioners/their 

representatives as well as the representative of the respondent No.8 and on 

making due enquiry (if so required), shall take appropriate informed decision 

preferably within a period of four months from the date of receipt of the said 

representation(s).        

Satish/-         (RAJESH SHANKAR, J) 
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Home / News / Live Palamu News / बंद खदान बनी मौत का कंुआ, िजम्मेदार कौन?

बंद खदान बनी मौत का कंुआ, िजम्मेदार कौन?
Live Palamu N… 1 month ago

पलामू (जले के पड़वा थाना 0े1 23त बंद पड़े कठौ:तया कोल माइंस म? एक बड़ा हादसा होते-पलामू (जले के पड़वा थाना 0े1 23त बंद पड़े कठौ:तया कोल माइंस म? एक बड़ा हादसा होते-पलामू (जले के पड़वा थाना 0े1 23त बंद पड़े कठौ:तया कोल माइंस म? एक बड़ा हादसा होते-पलामू (जले के पड़वा थाना 0े1 23त बंद पड़े कठौ:तया कोल माइंस म? एक बड़ा हादसा होते-
होते टल गया। एक युवक शुHवार कJ सुबह गहरे पानी से भरे खदान म? :गर गया और डूबने लगा।होते टल गया। एक युवक शुHवार कJ सुबह गहरे पानी से भरे खदान म? :गर गया और डूबने लगा।होते टल गया। एक युवक शुHवार कJ सुबह गहरे पानी से भरे खदान म? :गर गया और डूबने लगा।होते टल गया। एक युवक शुHवार कJ सुबह गहरे पानी से भरे खदान म? :गर गया और डूबने लगा।
3ानीय लोगP कJ सूझबूझ, सोशल मी:डया पर वायरल वी:डयो और पुSलस कJ तTपरता से उसकJ3ानीय लोगP कJ सूझबूझ, सोशल मी:डया पर वायरल वी:डयो और पुSलस कJ तTपरता से उसकJ3ानीय लोगP कJ सूझबूझ, सोशल मी:डया पर वायरल वी:डयो और पुSलस कJ तTपरता से उसकJ3ानीय लोगP कJ सूझबूझ, सोशल मी:डया पर वायरल वी:डयो और पुSलस कJ तTपरता से उसकJ
जान बच सकJ। ले:कन इस घटना ने कई गंभीर सवाल खड़े कर Yदए हZ। करीब 30 से 40 फJटजान बच सकJ। ले:कन इस घटना ने कई गंभीर सवाल खड़े कर Yदए हZ। करीब 30 से 40 फJटजान बच सकJ। ले:कन इस घटना ने कई गंभीर सवाल खड़े कर Yदए हZ। करीब 30 से 40 फJटजान बच सकJ। ले:कन इस घटना ने कई गंभीर सवाल खड़े कर Yदए हZ। करीब 30 से 40 फJट
गहरे पानी से भरे इस खदान म? अगर समय पर रे`aयू नहb होता, तो एक और जान चली जाती।गहरे पानी से भरे इस खदान म? अगर समय पर रे`aयू नहb होता, तो एक और जान चली जाती।गहरे पानी से भरे इस खदान म? अगर समय पर रे`aयू नहb होता, तो एक और जान चली जाती।गहरे पानी से भरे इस खदान म? अगर समय पर रे`aयू नहb होता, तो एक और जान चली जाती।
पलामू एसपी क:पल चौधरी के :नदdश पर पड़वा थाना पुSलस और गोताखोरP कJ टeम मौके परपलामू एसपी क:पल चौधरी के :नदdश पर पड़वा थाना पुSलस और गोताखोरP कJ टeम मौके परपलामू एसपी क:पल चौधरी के :नदdश पर पड़वा थाना पुSलस और गोताखोरP कJ टeम मौके परपलामू एसपी क:पल चौधरी के :नदdश पर पड़वा थाना पुSलस और गोताखोरP कJ टeम मौके पर
पfंची और युवक को सुरg0त बाहर :नकाला। hशासन कJ तTपरता सराहनीय रही, ले:कन सवालपfंची और युवक को सुरg0त बाहर :नकाला। hशासन कJ तTपरता सराहनीय रही, ले:कन सवालपfंची और युवक को सुरg0त बाहर :नकाला। hशासन कJ तTपरता सराहनीय रही, ले:कन सवालपfंची और युवक को सुरg0त बाहर :नकाला। hशासन कJ तTपरता सराहनीय रही, ले:कन सवाल
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यह है :क आkखर ऐसी नौबत आई ही aयP?यह है :क आkखर ऐसी नौबत आई ही aयP?यह है :क आkखर ऐसी नौबत आई ही aयP?यह है :क आkखर ऐसी नौबत आई ही aयP?
ADVERTISEMENT

कोल इं:डया एaट के तहत :कसी भी कंपनी को खनन कायn समाoत होने के बाद खदान को भरनाकोल इं:डया एaट के तहत :कसी भी कंपनी को खनन कायn समाoत होने के बाद खदान को भरनाकोल इं:डया एaट के तहत :कसी भी कंपनी को खनन कायn समाoत होने के बाद खदान को भरनाकोल इं:डया एaट के तहत :कसी भी कंपनी को खनन कायn समाoत होने के बाद खदान को भरना
या उसकJ समुSचत फ? pसqग करना अ:नवायn है, ता:क कोई rSs, पशु या अtय जीव उसम? :गरकरया उसकJ समुSचत फ? pसqग करना अ:नवायn है, ता:क कोई rSs, पशु या अtय जीव उसम? :गरकरया उसकJ समुSचत फ? pसqग करना अ:नवायn है, ता:क कोई rSs, पशु या अtय जीव उसम? :गरकरया उसकJ समुSचत फ? pसqग करना अ:नवायn है, ता:क कोई rSs, पशु या अtय जीव उसम? :गरकर
हादसे का Sशकार न हो। ले:कन कठौ:तया कोल माइंस म? न तो गuा भरा गया और न ही सुर0ा केहादसे का Sशकार न हो। ले:कन कठौ:तया कोल माइंस म? न तो गuा भरा गया और न ही सुर0ा केहादसे का Sशकार न हो। ले:कन कठौ:तया कोल माइंस म? न तो गuा भरा गया और न ही सुर0ा केहादसे का Sशकार न हो। ले:कन कठौ:तया कोल माइंस म? न तो गuा भरा गया और न ही सुर0ा के
पयाnoत इंतजाम :कए गए। खुलेआम मौत का यह गuा vामीणP के Sलए खतरा बना fआ है।पयाnoत इंतजाम :कए गए। खुलेआम मौत का यह गuा vामीणP के Sलए खतरा बना fआ है।पयाnoत इंतजाम :कए गए। खुलेआम मौत का यह गuा vामीणP के Sलए खतरा बना fआ है।पयाnoत इंतजाम :कए गए। खुलेआम मौत का यह गuा vामीणP के Sलए खतरा बना fआ है।
जानकारी के अनुसार, xहqडाyको इस कोल माइंस को सर?डर करने कJ h:Hया म? है।जानकारी के अनुसार, xहqडाyको इस कोल माइंस को सर?डर करने कJ h:Hया म? है।जानकारी के अनुसार, xहqडाyको इस कोल माइंस को सर?डर करने कJ h:Hया म? है।जानकारी के अनुसार, xहqडाyको इस कोल माइंस को सर?डर करने कJ h:Hया म? है।

ले:कन :बना सुर0ा rव3ा सु:नgzत :कए खदान को यूं ही छोड़ देना aया :नयमP का खुलाले:कन :बना सुर0ा rव3ा सु:नgzत :कए खदान को यूं ही छोड़ देना aया :नयमP का खुलाले:कन :बना सुर0ा rव3ा सु:नgzत :कए खदान को यूं ही छोड़ देना aया :नयमP का खुलाले:कन :बना सुर0ा rव3ा सु:नgzत :कए खदान को यूं ही छोड़ देना aया :नयमP का खुला
उyलंघन नहb है? यYद भ:व|य म? कोई बड़ा हादसा होता है, तो उसकJ (ज}मेदारी कौन लेगा?उyलंघन नहb है? यYद भ:व|य म? कोई बड़ा हादसा होता है, तो उसकJ (ज}मेदारी कौन लेगा?उyलंघन नहb है? यYद भ:व|य म? कोई बड़ा हादसा होता है, तो उसकJ (ज}मेदारी कौन लेगा?उyलंघन नहb है? यYद भ:व|य म? कोई बड़ा हादसा होता है, तो उसकJ (ज}मेदारी कौन लेगा?
मज~र नेता गौरव pसqह ने भी इस मामले को गंभीर बताते fए एनजीटe समेत संबं�धत :वभागP कोमज~र नेता गौरव pसqह ने भी इस मामले को गंभीर बताते fए एनजीटe समेत संबं�धत :वभागP कोमज~र नेता गौरव pसqह ने भी इस मामले को गंभीर बताते fए एनजीटe समेत संबं�धत :वभागP कोमज~र नेता गौरव pसqह ने भी इस मामले को गंभीर बताते fए एनजीटe समेत संबं�धत :वभागP को
प1 भेज चुके है। उनका आरोप है :क कंपनी vामीणP कJ Äजqदगी से kखलवाड़ कर रही है।प1 भेज चुके है। उनका आरोप है :क कंपनी vामीणP कJ Äजqदगी से kखलवाड़ कर रही है।प1 भेज चुके है। उनका आरोप है :क कंपनी vामीणP कJ Äजqदगी से kखलवाड़ कर रही है।प1 भेज चुके है। उनका आरोप है :क कंपनी vामीणP कJ Äजqदगी से kखलवाड़ कर रही है।

:बना फ? pसqग और :बना खदान भराई के माइंस सर?डर नहb :कया जा सकता। :बना फ? pसqग और :बना खदान भराई के माइंस सर?डर नहb :कया जा सकता। :बना फ? pसqग और :बना खदान भराई के माइंस सर?डर नहb :कया जा सकता। :बना फ? pसqग और :बना खदान भराई के माइंस सर?डर नहb :कया जा सकता। यह घटना Sसफn  एकयह घटना Sसफn  एकयह घटना Sसफn  एकयह घटना Sसफn  एक
युवक के बच जाने कJ कहानी नहb, बÅyक खनन कंप:नयP कJ लापरवाही और hशास:नकयुवक के बच जाने कJ कहानी नहb, बÅyक खनन कंप:नयP कJ लापरवाही और hशास:नकयुवक के बच जाने कJ कहानी नहb, बÅyक खनन कंप:नयP कJ लापरवाही और hशास:नकयुवक के बच जाने कJ कहानी नहb, बÅyक खनन कंप:नयP कJ लापरवाही और hशास:नक
:नगरानी पर बड़ा सवाल है। अब जÇरत है :क (जला hशासन और संबं�धत :वभाग तTकाल:नगरानी पर बड़ा सवाल है। अब जÇरत है :क (जला hशासन और संबं�धत :वभाग तTकाल:नगरानी पर बड़ा सवाल है। अब जÇरत है :क (जला hशासन और संबं�धत :वभाग तTकाल:नगरानी पर बड़ा सवाल है। अब जÇरत है :क (जला hशासन और संबं�धत :वभाग तTकाल
कारnवाई करते fए इस मौत के कंुए को सुरg0त कराएं, ता:क भ:व|य म? कोई अनहोनी न हो।कारnवाई करते fए इस मौत के कंुए को सुरg0त कराएं, ता:क भ:व|य म? कोई अनहोनी न हो।कारnवाई करते fए इस मौत के कंुए को सुरg0त कराएं, ता:क भ:व|य म? कोई अनहोनी न हो।कारnवाई करते fए इस मौत के कंुए को सुरg0त कराएं, ता:क भ:व|य म? कोई अनहोनी न हो।
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Gaurav Singh v. Hindalco - OA 5 of 2026 NGT EZB- Copy of Rejoinder Inbox ×

<jeetsinha018@gmail.com>

to hilinvestors, secy-moef, secretarymines.jhr@gmail.com, dc-pal, dmo-palamu, madhurimittal, AshishPrasad, MuktaDutta, atriroychowdhury, clerks, Gaurav

Jeet Sinha

Dear Sir/ Ma'am, 

Please find attached a copy of the rejoinder filed on behalf of the applicant, in response to the reply submitted by Respondent No. 1.

Kindly acknowledge receipt of the same.

Best regards,
Jeet Sinha, 
Advocate for Applicant
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